CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

Nloiﬁ.A.BS ef 19!7

Present : Hon'ble Or.B8.C.S&rma» Administrative Mamber.

Hon'ble Mr.D.Purkayasthay Judicial Mamber.

Md JAMINUL HAQUE -
S/e Late Ahad Ali Sheikh
worked for gain as -~ |
Sub-Pest Master in Kamari
Sub=-Post Offices Vill,
Kamari,» P.S.Kaligunjas
Disto Nad iao
e “pplicant

Vs,

1+ - Unien of India through the Secretary
Ministry of Communications Gevt. of
Indiay New Dalhi,

2. ODirector of Pestal Servicesy Calcutta
Regisns Calcutta=-12.

3. Post Master Gensral, (Calcutta Regions
Calcutta~-12.

4, Superintendent of pPost Officaess
Nad ia Nerth Divisioens Krishnanagar.

5. Asgistant Superintendent of Post Off icess
Nad ia Krishnanagar Central Divisiens
Krishnanagar. '

6. Inspector ef Pest Off ices» Dabagram
Circley Kaliganjs» Nadia, :
«ss Respondents

For the applicant : Or.5.5inhay caunsel.

for thc respondents; Mr.B.Mukherjes» counsel.

Heard on ; 10.12.1997 & Order on : 8.2.1998
' 5.2.19%8.

ORDER

BeCsSarmay A, M,

In this applicatien the applicant has raised the
grievance that although he has been ﬂequittéd ﬁ?g% the criminal
case which was filed against him for allaged misapproepriatien

of Government money in the mattsr of depositing such meney inte

@/\\ ) ] 02/"




G‘{l.‘\

the saVings'bjﬂf acceunt of dlrfsrﬁnt customers to the tune

M&w%

_ géﬂw Adey
of %.10:825/14 The applicant contends

hat he was placed
under put-afdeuty wea.f, 2.8.1981 en the said chdrges and
the ld.Additional Sessions Judgm 1st Courts Nadias by a
judgment dated 30.3.1996  had acquitted him in that case. The
applicant has annaxed:a ce@y of the certifisd cepy of the
judgment passed by the ld.Additienal Sessions Judges Nadia,
2. Mr.8.Mkherjeer ld.counssl @appearing for the respon=-

The

departmental agsnts had submitted to him the para-yise comments

dents submits that

ef the applicaiian and £ha reply hds not been drafted as yet.

3. We have considered the submissiens af the ld.counsel
fer beth the parties and peruses :eeerdg. Ue fFind from the
annexure in the petitien that the appliéant wads acqu itted in the
Special Court Case No.5/87 u/s 409 of IPC by a judgmant 4sted
30.3.1996. The ld.counsel fer the applicant submits that there
wd&s @nother case instituted against the épplicant being

Kaliganj P.S. N0.19(5)85 u/s 408/ IPC but her client yas

_diseharged_uﬁﬁ 167(5) Cr.PC on 9.6.1994., Ld.counsel further

submits thét the said case no.18 yas convertsd to Special Case

Ne.akfar the Additiahal Sessioens Judgs before the épecial Ceurt.

Therefores accerding to the ld.counsel for the applicants there

is na criminal cése pesnding against the applicant and he hag

been acquitted and discharged from such éraceedings. Howevers
MfreBoeMukherjess ld.counsel for the resﬁandantSs submits that
copias of theAjudgment are being obtained by them @and the
department is procaeed ing to instituts disciplinary pracéaiings
@against him since the ef?enca‘invalVQs misapprepriatien ef
Gevernment Fund.: |

4. In viey of the above poesitions we are of the epinion

that the spplication can be dispeged of at thu‘staga of

admission hesring itself by péssing apprepriats orears. Accerd ing-

lys the application is dWisposed of with the direction that the



7.

'rasp@ndgnt ne.afuhm is the Superintendent of Post OFf fices

Nadia Nerth Divisiesns Krishnanagar P.0,. and P.S. Krishnanagars
Dist. Nadias shall dispose of the rearasantatian,datﬁd 12.8.1996)
and subsequent representations on this issue yithin & period of
ty® months frem the date of commnication of this oraer. The
result of such considaration of the said representations shall
alse bs conveyed to the applicant within a peried of 15 days
From the date of taking of such decision. This iss hoyevers
witheut any prejudics to the liberty te be exercised by the
respondents in the matter of drayal of disciplinary proceedings

~against the applicants if permitted by the rules.

Se No order is pessed as to costs.
—
V4 J
(DePurk@yastha) (B‘C.Sarma)
Judicial Member ‘ Rdministrative Mamber



